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SHRI F. H. MOHSIN: Su, as I have
already said these Emercency measuresg
are in the interest of the country and
in the interest of the common man.

The hon, Member, Shri Ram Aviar
Shastri, has made some observations
about the inflow of foreign monev.
We are vigilant about this matter and
we have information that certain
organisationsg and certain individuals
have been receiving foreign money.
We have brought forward a Bill to plug
the loopholes or to regulate the inflow
of foreign money into our country
which ig before the Sclect Commuttee.
That Bill is already before the Select
Committee. If need be, we can take
more stringent action agamnst persons
who may be receiving foreign money
for creating disturbance in the country,
We certainly use all our Emergency
measures against them,

He also said that some public servants
are yet involveg or associated with
these bannegd organisations. It may be,
But if any public officer or any public
servant is found involved or actively
associatbd with these banned organisa-
ﬂgnq, 1 cap gssure the House that
action will be taken against them. The,
will alsé not be sparad.
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About other points raised Ly him, I
have already replied 1 them before.

MR. CHATIRMAN : The question is:
“T'hat the Bill be passed.”

The motion was adopted,

15.24 hrs.

THE KERALA LEGISLATIVE
ASSEMBLY (EXTENSION OF
DURATION) BILL

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFARS (DR. SAROJINI
MAHISHI): Mr, Chairman_ Sir, I heg
to move:

“That the Bill to provide for the
extension of the duration of the
present Legislative Assembly of the
State of Kerala, ag passed by Rajya
Sabha, be taken into ronsideration.”

MR. CHAIRMAN: Motion moved:

“That the Bill to provide for the
extension of the duration of the
present Legislative Assembly of the
State of Kerala, as passed by Rajya
Sabha, be taken into consideration.”
Shri C. K Chandrappan.

SHRI C. K. CHANDRAPPAN (Telli-
cherry): Mr, Chairman, I stand here
to suport this Bill which is seeking an
extension of the life of the Kerala
Legislature. Normally, I do not think
the Government would have come for-
ward with such a legislation, but there
is a very specja] situation in oar
country since Emergency hag teen
declared.

1525 hrs
[SHRI VASANT SATHE ! the Chair]

Under these circumstances it is not
possible to holg elections to the State
Assembly. There i8 an siternative
and that alternative |g intrsduction of
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the President's rule in Kerala.
Naturally, it will aot be a welcome
Pproposal to introduce President’s rule
in Kerala, It is in this background
that our Party welcomes this legislative
meagure initiated by the Government,

The extension of the life of the
Kerala Legislature will be welcomed
by the people of that State. We are
extending the lhife of that Assembly
in a peculiar background in relation
to Kerala also, Our State has been SO
much notoriously known throughout
the country as one of the Problem
‘States, a State where political instabi-
lity had been prevailling for several
decades, And this 15 the first time in
Kerala that present Ministry, a Coal-
tion Mimstry in which the Congre-s,
the CPI, the Muslim League, the RSP
and the Socialist Party are the part-
ners, could successfully rule for the
last five years or even a lttle more
than five years.

I am very sorry to see that the
Marxist Party 1s not nresent when this
legislation 1s 1ntroduced here today 1n
this House, because. it was the desire
of all the political parties in XKerala,
including the Marxist Party, that there
should be political stability in Kerals,
1f I remember correct, in 1967, when a
non-Congress United Front was instal.
led into power 1n Kerala with a
massive majority, the people of vhat
State expected that that Government
would be in a pusition to provide poilti.
cal stability to Kerala. Buti that could
not; that miserably failed to provide
political stability as well as to imple.
ment the promiseg and thc programmes
which the United Front had advanced
before the people at the time when they
were asking for votes. Ang that was
because of the peculiar attitude' a dis-
ruptive idea, of the Marxist Party to.
wards the Uniled Front. They tried
to behave like big brothers in the Unit.
ed Front; they tried 1o protect the
corrupt parties and the Ministers in
the Government. It was strange to see
that the Marxist Party had now' united
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with Shri Jayaprakash Narayan in &
big crusade ugainst corruption. Today
in their fight against corruption, they
have walked out of this House also!

In Kerala, though the Marxist Party
failed to provide political stability and
implement the programmes put forward
before the electorate, this United Frong
could achieve both these. It provided
a stable Government, and it provided
a stable Government under difficult
conditions. The day when the new
Ministry had assumed office 1n 1970, the
very same day, the Marxist leader
came out in a Press Confrrence saying
‘I will unite with any dewvil to see thaf
this Ministry is thrown out of cffice’.
Mr. EM.S, Namboodiripad wag ready
to join hands with the dewvil, he uid
not bother to see what the Ministry
would do, he did not bother to see
whether the Ministry would try to
implement the programmes, whether it
had a positive approach to the burning
problems of Kerala, he never bothered
about any of these things, the only
thung he bothered about was, the
question of power *‘If 1 am not there
in the Chalr, then nobody shoula be
there”; that was the attitude. In
Kerala, 1n the la-t five years, I should
say not a single day had passed with.
out a call given by the Moarxist Party
either to do gherao or to organize a
bandh or some other thing. The Gov-
ernment were more busy in tackhing
these problems Then they who were
speaking of purity in politics, and they
who were speaking aga:nst defection
were trying day in and day out to see
that somebody  defected from some
party or other and the Ministry 1S
brought down, Fortunately for the peo-
ple of Kerala, they coulq never suc-
ceed in any of these tactics, They tried
desparately to split every party in the
coalition and they did split, I hope,
my other friends who will participate
in the debate, will speak about it. But
even then they could not succeed In
bringing down the Ministry, Thig I8
the background in which political sta-
bility was provided, It was not an
attempt to cling on the chair some-
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how. Thig Ministry can claim to its
credit that it ig the first Ministry
which did many positive things, 1t
was the first State Government in the
country which had abolished feudal-
ism by bringing about a legislation,
Successfully the land reform has been
implemented. jt is the first Ministry
again tg enact g meaningful minimum
wages Act, for the agricultural works
and it ijg again the first Ministry
to nationalise the private forests seve-
ra] lakhs of acres of private forests
without paying a single pie as compen-
sation. Again so many things like
one lakh houses schemes, ten thous-
and industries schemes etc. are there, I
do not want to narrate all those things.
All these things are being done, but
still the Marxist party is accusing that
this Minmistry 15 an anti-people Minis-
iry.

Sir, the people of that State have
never  subscernibeq to this view of the
Marxist party. That 1s why, when
after the proclamation of emergency
they tried to cieate chaos 1n that
State, thcy called for bundhs, they
staged picketing in front of the Sec-
retatiat and Collectorate, thele was
hardly any response of the people. Iso-
lated from the masses of people and
fromm the rank and file of theiy own
wage,, Acl for the agricultural wor-
party, the Marxisi party is today fac-
g disintegration i1n Kerala, It can-
not claim any more thaf 1t 1s a revo-
again to enact a meaningful minimum
lutionary party. at least to the people
of Kerala We would have gladly wel-
come the elections now as it  would
have come in another two months. We
would have faced the Marxist party
united as we were before and we are
sure the Marxist party would have
been defeated not only it would get
defeated, it would have heen disinte-
grated like anything, Ang that party,
Sir, today is tryving to rope in their
so-called Janata front in Kerala all
the reactionary parties which are even
non-existent in Kerala'’s politica] spec-
trum parties like Jan Sangh which is
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a zero party in Kerala's political life.
vide, in that sharply polarised State
of Kerala, wil] perhaps offer a seay or
two to the Marxist party. Nambodri-
pad, the Marxist leader, ig trying to
white.wash the face of Jan Sangh and
trying to give a few independent seais-
to them, In our State, RSS was never
a respectable organization. Nobody
respected RSS. Thig Marxist party
initiated g Reception Committee t{o
Jayaparkash Narayan, the so-callad
Loknayak, again a person not so po-
pular in Kerala He was brought, re-
ceived and garlanded and he directly
went to an RSS meeting, You know:,
Jayaparkash Narayan, was the gentle-
man_ who gave the certificate to RSS
here in Delhi, “If RSS wag fascist”,
Jayaparkash Narayan saiq i Deln.
“I am also a fascist”” Jayaprakash
Narayan tIravelled three thousand
kilometres to rech Kerala again 1o
tell the people in our State that RSS
is not a fascist organisation, and with
the blessing of the Marxists Party
and they were tryving to rope in «all
kind; of elements and form a gort of
a Janata Front to fight against the
popular United Front in Kerala, We
hope after sometim¢ when the elec-
tions come, let them try I do not
wanti to go info the matters further.

We have certain other problems, the
economic Problem in our State. For
that also_our State is a problem State.
We have a perpetual fnod problem.
It is a dificit State. More than 50 per
cent we are deficit so far as food is
concerned, There is an agreement
with the Centre when the fooq zones
were abolished that the Centre would
provide food fo Kerala t» maintain a
public distribution system. Without
sufficient food supply by the Centre no
government in Kerala will be popular
because people will be starving. I
think the Central Government—I am
sorry to say—have never fulfllled the
promises they have made. They might
have tried. They might have hundred
reasons to say, but the problem is that
our people are facing s serious food
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crisig all e time, So, my request to-
day is: when the life. of the Xerala
legislature is extended, please send
some food, some rice, some wheat and
other things to that State and especial-
iy when we are very near our national
festival, viz,, Onam. It may not be
googd for the people to starve when we
are celebrating Onam.

Now*, another major problem ig the
problem of fall in priceg or rather a
crash in prices of coconut which 1s the
most important product in cur State.
All parties in Kerala including those
who are absent here, the Marxist party,
are united that the ccconut cultivator
should be given a fair price. We bhave
made severa] suggestions to the Gov.
ernment—I think other speakers will
explain that—like setting up of a Coco-
nut Board and fixation of a flcor price.
All these are our propus:ls. It is all
there in the books. It is all there in
the papers, in the several memoranda
submitted by the people. I shouldq say
that the Centre hag not unfortunately
moved in that direction so much. I
hope when they give another extended
life to the government of Kerala, when
they ensure further political stability
to the people of Kerala, it wil' be bet-
ter for them to look ufter their eccno-
mic interests glso,

Anothyr problem is unemployment.
We are a State where many people,
especially, educated are unemploved.
That does not meansg that otherg are
not unemployed. We have a lot of
both educated and uneducated un-
employment, The crux of the matter
lies in the fact as to how far the gov-
ernment will be able to stabilise the
traditional industries in Kerala—the
coir, the cashew and the handloom. I
am happy that in the 20-point pro-
gramme of the Prime Minister there is
a proposal that the handloom industry
will be revitalised. I hope some money
will be allotted so that that industry is
stabilised. For coir. the money allctt-
ed ig quite insufficient, insufficient
according to any standard. The

Centre hag appointed g, study team to
study and repory, how the coir indusry
can by e-orzanlnd They have made
proposals. [Even according to that
proposal, the Centre could not v*de
sufficient money to re-organize coir
industry.

The cashew industry ig limping. 1t
was all the time limping. Again it is
limping. Mr, Stephen will be speaking
more about that industry because Mr.
Stephen is associated with that.

SHRI C. M. STEPHEN (Muvatihu-
puzha): Not with the industry.

SHRI c. K. CHANDRAPPAN: 1
meant that you are connected with the
workers in that industry.

I think these problems the govern.
ment will consider and try to help our
people in a big way.

While concluding I should say that
it is again unfortunate that the Marxist
Party 1s not here It just reminds me
of one thing. They were bold Lefore
the declaration of emergency. After
the declaration of emergercy I finq that
they are quite tamed. They dare not
speak of fascism. Now they are mov-
ing in the Centira]l Hall. They are sign-
ing the attendsnce register but they do
not come here. I do not know whether
they will get money or not.

We had an interesting experience
in the last Kerala Assembly There
was no emergency at that time. In
Kerala legislature they introduced a
new chapter in parliamentary demo-
cracy—democracy of chappels. 'They
threw chappels on the treasury bencheg
and i{ hit the Ministers. I thought
that they woulj come here and do the
same thing here. If they arc ready to
fight and if they want to do it, well
the communists can never be sfraid of
any draconisn legislation. Where there
{g a question of legislation to be oppos-
ed and fought if we are convinced of
it, whether the head will be here or
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ndt, we will fight. That is how we
Communists are, But here we see a
strange spectable—they act like
cowards and not like revolutionaries.
They do not try to repeat what they
had done in Kerala legislature, Let
us hope that in Kerala, in future, when
elections take place the Marxist Party
will learn the lesson and pay so heavi-
ly for their “contribution” to democra-
cy. With these words, I support this
Bill because without this Bill which is
for extension of the life of Kerala’s
House, there would have been Presi-
dent’s Rule in Kerala which we do
not want.

*SHRI VAYALAR RAVI (Chirayin-
kil): Mr. Chairman, I support the
Bill for extension of the term of Ke-
rala Assembly moved in this House
by Shrimati Sarojini Mahishi. I have
no doubt :in my mind that all sections
of the people will support this Bill
which has been brought under Arti-
cle 172 of the Constitution. The rele-
vant article in the Constitution re-
garding emergency reads as follows:—

“Every Legislative Assembly of
every State, unless sooner dissolv-
ed. shall continue for five years
from the date appointed for its first
meeting and no longer and the ex-
piration of {he said period of five
years shall operate as a dissolution
of the Assembly:

Provided that the said period
may, while a Proclamaiion of Em-
ergency is in operation, be extended
by Parliament by law for a period
not exceeding one year at a time
and not extending in any case be-
yond a period of six months after
the Proclamation has ceased to ope-
rate.” )

Although it has heen stated in the
Constitution that the term of a As-
semply can be extended for a period
of one year, the very fact that the
term of the Kerala Assembly is being
exfended gnly for six months shows

"~ #The original speech was delivered in Malayalam,
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that neither the Kerala Government is
particular to continue in power with.-
out the elections being held nor the
Central Government wants to do it.
Why did I say all sections of the peo-
ple of Kerala support this measure?
The people who know the problems of
Kerala and the people who have
learnt the history of Kerala are re-
minded of one fact that that Kerala
is a political laboratory. People in
Delhi as well as people outside always
think and say it openly that Kerala
is a State of Political uncertainty and
that no body can provide a stable
Government in the State. They feel
that since Kerala is a place where
there are political crisis and therefore
nobody on earth can bring any pro-
gress to the people of Kerala. Mr.
Chairman, you may be surprised to
see that Kerala has witnessed elec-
tions in 1952, 1954, 1957, 1960, 1965,
1967 and 1970. Sir, you may be sur-
prised to know that no Government in
Kerala could continue in office lon-
ger than 28 months so far. That is
the fact. For the first time in the his-
tory of Kerala a United Front Gov-
ernment comprising of different poli-
tical parties has completed its full
term of five years in office because
they could work for the progress and
welfare of the people of my State.
This is a shining example of political
stability and a model to other States
in India. The people of Kerala sup-
port the Government because they
could provide a stable Government. I
do not want to place the long list of
achievements of the present Govern-
ment before the House since it will
take much time of the House, Mr.
Chandrappan has described the history
of different Ministries that came into
existence in Kerala from time to time
and I am in full agreement with him.
It is not because people did not like
the political set up in the State or
that there was any difference of opi-
nion on the question of doing welfare
to the people of Kerala or even for
that matter on any programme for
liberating the people from the clut-

- —————
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ches of hunger that the previous Gov-
ernment right from 1961 have collaps-
ed in my State. The Ministries head-
ed by Marxist Party have collapsed
because they wanted to exploit the
people they wanted to butcher the
people. They were bogged down in
the mire of corruption, That is why
they had to go. Many of the demo-
cratic political parties which went
along with the marxist party have
come oul of their clutches and they
could form a United Front Govern-
ment which has now completed the
full term of five years. Therefore, I
am sure that the present extension
term of the Assembly is an acknow-
ledgement by the people of India to
that effect and I take it as an inspira-
tion to that Government, and the peo-
ple of Kerala and therefore we whole-
heartedly support this Bill. The Ag-
ricultural Labourers Bill brought by
Shri Vakkompurushottaman, Minmister
of Labour in Kerala 18 a model for
other Stateg to follow It was for the
first time 1n the history of India that
a Bill was brought 1n Kerala aimed at
ensuring minimum wages as well as
security of job to the agricultural la-
bourers. This could be done only by
the present United Front Government
because the people of Kerala had faith
in it, Kerala ig the only State where
houses could be provided to the poor-
est of the poor people A list was
taken of the poor people in each ward
in each Panchayat and houses were
provided to each one of them. While
admitting that the Central Government
has given 5.75 crores of rupces to the
State Government for this scheme, I
request that the Central Government
should give the entire amount pro-
mised to make the scheme a success
About 86.000 houseg have been com.
pleted and allotted to landless and
the homeless people Sir, there is a
saying in Bible “the foxes have holes
and the birds have nests buit son of
man has no place on earth to lay his
head on”. It is because the present
Governinent in Kerala has provided
houses to the poor people that they
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want this Government to continue in
power and work for their progress. In
our State there are about 1,000 Pan.
chayats there is at least one hospital
in each of these Panchayats. It is not
a joke, Ii was Kerala and Kerala
alone which had implemented that
scheme of the Central Government. I
would even go to the extent of say-
ing even before the Central Govern-
ment put that scheme before the na-
tion Kerala Government with the ac-
tive support of the people opened hos-
pitals in each Panchayat. It is a re-
ally a great achievement. Surely the
people support a Government which
has taken steps to improve their
health by opening hospitals in each
and every Panchayat. (Intcrruptions).

SHRI C. M. STEPHEN (Muvattu-
pusha): Mr. Chairman, Sir, there
is no translation, The performance
is absolutely poor.

MR. CHAIRMAN: If the hon. Mem.
ber spcaks a little slowly the Intcre
preter will be able tu do it better,

SHRI VAYALAR RAVI: Sir, I am
very slow,

MR. CHAIRMAN: Then they will
be able to translaie it better, Mr.
Ravi, your time is over and I request
you to conclude.

SHRI VAYALAR RAVI: I will take
five more minutes. Sir, you may
perhaps be surprised to know that all
the hutment dwellers in Kerala have
got tenancy right. Not only that
they have becomc owners of their
houses, they have got 10 cents of
land each. This is one of the re-
markable achievements of the Kerala
Government. I can list any number
of such achievements of the present
Government. But this should not be
taken to mean that we are fully
satisfied or that we are a very rich
people. We have many problems. I
do not want to deal with them. Since
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other who will follow ms will speak
on them. Especially, the question of
spper tanker birth is very very im-
portant and Dr, Henry Austin will
speak on it since he is very much
concerned about it. Two more mem-
bers are to speak, and I am sure
they will deal with it in detail,

Finally, Sir, Chandrappan spoke
about the deplorable scene created
in the Kerala Assembly by the
Marxists. It was in Kerala that the
right reactionary united front was
formed for the first time under the
leadership of the Marxists. Masque-
rading as progressives;, they have
joimed hands with the Jansangh and
their leader, Shri Sankaran Nambu-
dripad has sfamelessly said in pub-
Jic that they are prepared {o accom-
modate the Jansangh in their front,
This has come in the papers. Sir,
you aware that the Jansangh activi-
ties have revolved around temples in
Kerala. They created a dispute about
a temple in Malappuram and sown
the seeds of communalism,  Thus
they have tried to undermine the
communal harmony which we have
maintained all along in our State.
We are proud of the communal
amity that exists in Kerala, But I
am sorry to say, that Shri EM.S.
has shamelessly extended his hands
of support to the R.8.8. Jansangh
groups who have vitiated the atmos-
Phere of communal harmony that has
existed in my State. This shameless
offer of support and allotment of
seats in the Assembly show that the
Marxists have thrown off the mask
of progressiveism and revolution and
they have become the henchmen of
reactionaries in their exploitation of
the masses, I do not want to say
anvthing more. While concluding I
would onJv say that we have got per
haps the best Government in the his
tory of Kerala in many vesrs. The
Governnient i{s working for the welfare
of the people. We are not the peopl

S '
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who dispute over the ghare of each
party., The only coucern is how best
we can serve the people. That is why
the Government gurvives. If individual
party interests werc allowed to
clash the Government would have col-
lapsed long ago. But that was 1ot
there. Since it 18 a Government whose
aim is the Jliberation of the masses
from the clutches of poverty, since it
has imbited fully the spiiit of the ecc-
nomic programmes of Shrimati
Gandhi it has fully supported the eco-
nomic programmes, Therefore it has
immediately taken gteps to implement
these programmes. So this Govern.-
ment should continue in th> inierests
of the people. It has got the [ullest
support of the people. That is why all
the agitations organisad by the
Marxists in Kerala failed miserably.
Their agitations have failed; their tac-
tics have failed. Frustated, finally,
they threw chappals in the Assembly.
1 am sure that the Parliament will
put its seal of approval on this mea-
sure. As a right step, I support this
Bill and I am sure the p2ople support
it.

*SHRI C. M. STEPHEN (Muvattu-
puzha): Mr, Chairman, 1 support this
Bill. About five years ago, on 22nd
October, 1970....(Interruption.;)

MR. CHAIRMAN: Neither Hindi
nor English is coming. (Interruptions)
The Interpreters have protested it
seems. It is not operating at all....
(Interruptions).

*SHRI C. M. STEPHEN: When the
present Kerala Asseinbly met for the
first time many people had predicted
that the Ministry comprising of differ-
ent political parties would not last for
five years. Shri E, M, 8. Nambudripad
had then held a preas conference, a
reference of which has been made by
Shri Chandrappan, in which he had
gaid that “they wil] stew in their own
Juice.” WTive years have passed. In
spite of all that they could to topple
the Ministry, it has survived as 8

*The eriginal speech was delivered in Malayalam,
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strong #nd stable Government for (he
full term and today we are seeking {he
approval of Parliament for extending
Hts term for another six months. A\
new experiment has faken place in
Kerala. Different parties have come
together, formed a United front, chalk.
ed out a minimum programme and
worked on the basis of that programme,
The United front is intact. This is
a new experiment that has taken place
in the political fleld worthy of our
consideration. There are difference of
opinion among the parties comprising
the United front. Although the gditfer-
ences exist on political matters, these
parties could gtand together and march
forward ag a result of their resolve to
implement the minimum programme,
I would like to present a contrasting
picture hefore this House, A United
front Government headed by the Mar-
xist party under the leadership of
E.M.S. Nambudripad was formel in
Kerala in 1967. The Communist
Party of India., the Muslim
League, the RSP, and Socia-
list were partners in that United
front. Out nf 133 members they had
commanded the support of 117 nmem-
bers. But Shri E. M. 8. Nambhudripad
could not carry on with the Govern.
ment for even two years. The Minis-
‘try collapsed not because there was
any agitation to topple it. On the con-
trary Shri E. M. S, Nambudripad
found himself unable te maintain the
United front set up. He could not
maintain a national perspective and
was not prepared to maintain a demo-
¢cratic structure of Government. Con-
sequently the Ministry had collapsed
and Shri Nambudripad was isolaled,
The Ministry collapsed without any
agitation from outside. All those par-
ties except the Marxist party which
were partners in that United front sre
in this Government today. The C.P.L,
Muslim League, R.S.P. and Socialist are
today partners in this Uniteq front
When they were with EMS. they
eould not continue for two years. But
after the exit of EM.S. those very
same parties could form a Ministry
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and carry on for five years. Ths i
what I called an experiment worth con~
gidering. The major achievements and
programmes of the Kerula Government
have been dealt with by my friends. 1
do not want to go into it. [ want to
say it today with a sense of pride that
many things have he¢en done in Kerala
by the present Government, which
should be taken note of by other States,
In many States in India agricul u-
ral reforms have been considered an
impossibility. But in Kerala if has
been implemented fully and totally.
Ceiling hag been fixed and implement.
eqd and sysiem of tenancy hag been
abolished, Small scale landowners
have rnme up in the agricultural cec
tor., A situation has come up D
Kerala, where only the .nan who works
hag a placq in the agricultural set-up.
Distribution 6f surplus land i; being
rarried out. Land to the lundless has
always heon a big problem everywherc.
It hac heen said that pecessary tunds
or the nrcessary machinery i  not
availahle. Wea are claiming it with a
sense of pride that withcut tiking
money from the Government Coffere,
we could complete the construction of
ahout 85.000 houses wrth the money
collected from every panchayat, and
distrihuted it among 'he p~or heme-
less people, Thig is a awr step taken
by the Kersla Government and this
should be taken note of hy sther Siat:s.
As my frend Shri Chandrappan has
could do it, But it could be done
heen nationalised. May be anybody
could mo it. But it could be done
without paving a gingle paisa by way
of compensation, and the nationalised
forest has now been allotted to the
people for agricumitucel operation
wherever the big capitalists have
challenged this Government and wher-
ever the factory ownergy have
threatened to throw the workers out
of job if they did not obey their orders
this Government has taken a consistent
stand that they would not genufiect be-
fore them. The Government took over
such faetories and provided jobs to
them, 32 factorieg have been brought
under public sector. 50 per cent tf the
total cashew production could bte
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brought under public sector. At a
timiza when big fextile magnates chal-
leuzed the workers by (lnsing down
the factories, the Kerala Goveri.men
took over those facteries andg provid-

. ed jobg to the workers and maintained

- the production level.

-

Ry

- Government in Kerala

- mes which I have
- Shri Chandrappan has already spoken

It has aiten been
said that Kerala is a p.ace of str ges
They are insulting the State. I go not
say that strikes have not taken prare.
The workers are well organised there.
If it is necessary to sirike they vrill 9

that .but not by Hurnins f{icto.iss
They tuke 5 definite steng  afler
deliberations and 20 ahejd with
the strike prograrame tiil 1thev
achieve their Zoal. Towever, i
wou.d like to w©omt out nere

- thay loss of working days due to strikes
wag less in Kerala when compared to

other States. A  well-org miscd aud

 strong working class mevement is fu c-
tioning in Kerala. That mcvement nas
~ always maintained a national perspec-

tive. I would say that th=2 precent
covld prevde
stability to the State because they could
give proper guidance to such program.

mentisned earlier.

enough about the programmes and
activities of the Marxists, Sinces he has
dealt with it exhaustively. I «do not
want to go info it any further. They
fried to destroy the Assembly but they
could not do anything. They organised
bundhs, but the acople did not parti-
cipate in them, They trieq to inc'te the
waorkere to strike, but the workers re-
fused. The Government could vring the
entire "democratic minded peopic be-
hing it, Kerala has achieved a big
.mirable in the field of politic:l scien-e.
Fiva volitical narties who have  diff-
erent perspectives. different political
philosophies. different goals and diff-
erent background and history have
come together. formeg a Governme+t
and could complete the term of flive
vears unwaveringly. Thic is what I
called ~ big mirable, When we prepared
ourselves to face the ¢lections and teach
the Marxistc a lesson. the emergency

hag come_ and this Bill has been brou-
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ght before the House, It is airight tnal
the Governmeat will continue intact
for another six months, But, beycnd
thei 1 am rather sorry taat we have
still to wait to teach the Marxists u
lesson. I am supporiing thi: Bl s
there can’t be any alternative arcange-
ment there during an emergency. I
can say it here that nobody can gisp i.c
tha achievements of the Keralz Gov-
ernment. I would 2lso say that a Minis-
try which has so many achieveraents 13
its credit and which has besn held out
as a model to other States, should be
helped by the Central Governmen 1t
is their duty to find out the necds and
problems of that Government and
fulfil them. Now that we an our
part have carried out our duty, [ am
concluding with the hope that tha
Centre also will fulfil its obLlig:tions.
I am sure that whoevar iries {o igpple
this Government will fail miserably and
the Goverrmant will wo ahead with a
firm determination.

SHRI G. VISWANATHAN (Wandi-
wash): Tke Bill is before us 1o extend
the term of the Kerala for arother =ix
months. Its lerm was due fo expite
in the month of October. The pre-
sent Assembly has done a marvelinus
job. As has been peointed out by the
previous  speaXkers, it has passed a
number of progressive  messures.
Particularly what has atlracted the
attentin of this cuntry is that for the
first time in the history of Kerala, a
Government has continued for five
years. The Achut:a Menon Ministry
is going to complete its five-year term
in the month of October, which is one
of the wonders of I{erala as Kerzala is

known for its unstable governments
and labour unrest.
SHRI P. M. SAYEED (Laccadive,

Minicoy and Amindivi Islands): Ard
unemployment, :
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SHRI C. VISWANATHAN: Yes, you
can add that also,

This coalition Government, I must
say, has continued and donz very
well in implementing the rrogram-
mes which were accepted by the
five parties when they formed into
a United Front. I think the credit
goes to Shri Achutha Menon prina-
riliy because I think he is a modzl
Chief Minister in this country. Be-
ing a soft-spoen man, he talks less
and does more. When there were
strains and stresses within the
coalition, [ uszed to see what are the
comments of Achutha Menon. He
never commented on anvihinz. He
usad to keep quiet whenever there
wag some trouble within the ceali-
tion and I think that is the secret of
the success of his Ministry for the
five years.

In spite of the performances of
this Ministry and the Assembly, is
it proper for ug to extend ths term
of the Assembly for another six
months? If a servant is efficient and
loya] it is for the mastzr to give
him an incentive and to exiend his
services.

SHRI P. M. SAYEED: 13onus also.
SHRI G. VISWANATHAN: Yes.
Here the master is the people.
Under normal circumstances, the
Assembly’s term would have expired
and Achutha Menon shou’d have
gone %o the people. Naturaily, fer
the services rendered, he would have
got wholehearteq support ef 1ih2
people. In principle, I do not a'rez
with this Bill beecausa if you treat
this as a precedent. othe: Chief
Ministers will stand in a guzua be-
fore the Prime Minister at Safdar-
jang Ttoad so that gne by one they
can get the term of their A-s-oinblies

extended. I should warn the Gov-
“ernment to see to it that this
is the first {ime and the last
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Assembly is ex-
there are extra-
ordinary circumstances. This should
never be a precedent. Already
there are a number of States where
they are postponing local body elee-
tionse—municipal elections and pan-
cnayal electons. For example in my
State municipal elections had been
postponed three times in the last three
yvears. We hope that emergency will
be revoked very soon as pointed out
by the Prime Minister and that
Achutha Menon and his colleagues in
the coalition wil! go and get a fresh
mandate from the people of Kerala.
As pointed out by Mr. Chandrappan,
Mr. Stephen and Mr. Vayalar Rawi,
I envy the Government. especially
the Chief Minister because we have
(reperience of coalition mnistries in
thig couniry. There were coalition
mnistries in 8 or 9 Statez and none
of them could go on for
more than a  year. Most  of
them broke down within a year and
quarrels and fights within the cealit-
ion parties. Even janta parties start-
ed fighting without forming a Gow-
ernment. But here is a Government
which had shown the way. The
Achutha Mennn Ministrv carried on for
five vears I think JP and the allies
should le>rm a lesson from the Achutha
Menan Government. I wish him well
The problems of Kerala have been
brought out. thoueh thev were not ~
relevant tn the Ri'l. T hope the Gov-
ernment of India will take note of
these thinegs and consider the pro-
hlams, especially the food problem.
Wo also trv to heln and »-* power
and water from Keraln Being a
reighbour I wish them well. The
Government of India shou'd see to it
that thiz is not a precedent:

time that an
tended because

DR. HENRV AUSTIN (Ernakulam):

T haleheartedly welcome the Rill seak-

ing to extend the term of the Kerala
‘eoislaturs bv six months Mv hon.
rallpague vho preceded me fe't that
this step was not a rood omen for
damacrart ana that is permissible af
best only in this extraordinary = situ-
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ation’ of emergency ang that nor-
mally, it should not be encouraged. I
can ted him that we are re.lly 1n
tune with democracy and its spirit.
Taking advantage of the coustitut.onal
provision we could have cxtended it
by one year; we have not done 80,
The Bill seeks to extend it only by
gix months, That shows that it is not
for the purpose of avoiding elections
but only because of the paiticular
situation that we are in. That apart,
the Indian people are today giving a
new look to the socio-economic de-
velopment o} our country. For 4 State
like Kerala where po'itical experi-
ments with clections yielded in the
past nndesirable results sacy as politi-
ca! instability frustrating its efforts of
socio-economic development, and so
this is a very welecome thing. All over
India, people are almost tired of poli-
tical turmoil. Now, we see their re-
action after tl¢ Proclamation of
Emergency. They expected something
and they want some socio-economic
transformation and the people are
very anxious to have rapid socio-
economic transformation,

I am envious of the M.L.As. in the
Kerala Assembly. In 1965, T partici-
pated in the State Assembly elections.
It was a very sharply contested elec-
tion and I won the election, but I
could not sit in the Assembly even for
a day because even before the Assem-
bly was convened it was dissolved.
So, that being the background nor-
mally, it would be a very welcome
thing for the people of Kerala to have
a full term and also to get a bonus
period of six months. They need 1t
and they will be delighted to know
about this development 8o this exten-
sion will be welcomed by the peop’e
of Kerala.

Under the present stewardship of
Shri Achuta Menon, the Government
of Kerala has been rendering dedicat-
ed service to the people. Although
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the present State Government is not
being led by my own party—my party
joined the Goverument only at a sub-
sequent stage anq 1s the major part-
per in the coalition—I should say that
its performances are marvellous in
that not only it was able to bring the
much needed political stability to the
Government but its main focus and
conceniration was on the speady
socio-economic development of the
Stete. Those of you, hon. Members,
who have seen the State of Xerala
wil]l share my opinion or my under-
standing that the State is full of
possibilities of economic development.
The State is surrounded by the
Arsbian Sea on the western side and
by Western Ghuts on the North and
Fastern side I+ has full potentialities
for economic development. If the
Malanad Development projcct spon-
sored by you Shri T. A Pai, is brought
into fruition, it will benefit not only
the State of Kerzla but the adjoining
States of Tamil Nady and Far-
nataka in the matter of  scien'ific
afforestation, tapping the water re-
sources, development of very many
forest-based industries, etc. It will
create much economic developmental
possibilities if all the thre~ adjoining
States co-operate in this great enw
deavour. Now, that the State of
Kerala has achieved political st hility,
all these three adjoining Statas ghould
come forward with a great and gigan-
tic effori to develop this well thought-
out ~-nect. Malanaq proieet can bhe
extends up to the State of Maharashtra

and we can develop the entire Westerri
Ghats.

Sir, the Kerala Government in its
own way is taking the cue from this
idea of Malanad project development
and has already taken some initiative.

Our forests and the high land are be-
ing developed by additional plantat-
ions of spices, rubber, tea, coffee, etc.,
which earn rare foreign exchange.
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During the last five-year period, we
have expocrted spices like cardamom,
pepper and cloves and 50 many other
nudl ‘produces like tea, coffep, etc.
Tle export of these things has doubl-
ed or even trebled and they are earn-
ing much foreign exchange. Many
other projects are also being under-
tuken in this region. The State-own-
ed Corporations like the Plantation
Corporation is looking into the pro-
blem of bringing more and more
plantation under ita control. Thig is a
mighty achicvement and this as seen
in the background of nationalisation
of the forests in the Malahar region
without any compensation, will again
be a great eye opener to the people
who are watching the development of
Kerala, particularly its achievements
in building socio-economic organisat-
fons under socisl ownership This i«
what is happenirig on the eastern re-
gion of our State and this is what has
happened during the stewardship of
Shri Achuta Menon’s United Front
Ministry.

Sir, in the Western region of the
Stat+ on the coasta]l belt g blue re-
voluiion has started, In 1953, for in-
stance, the State started export of
sea-food out of nothing. But during
the last five year: or so, our export
to foreign countries of shimps, lobster,
frog legs and so many other sea-food
varieties has gone up to near’y a
hundred crores of rMmpees We have
now about 4000 mechanised fishing
boats and under the Fifth Plan we
are getting abou! 40 big-sized traw-
lers and this has set in a blue revolu-
tion. This has prcvideg jobs for about
five lakhs of pecple. Besides, this ha:
brought a new technology in fisheries
and Marine biologv in general We
are a'most rivalling the mnst advanc-
ed nations of the word in this fleld
Jt additional impetus is given, T am
sure we wi'l becnme one of the top-
most nations in fisheries

There is also a white revolution
brewing up in the State. We are im-
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porting | pew, cows, from Australia,
Canada and New Zealand and in the
Munnar region, we are developing
animal husbandry, producing mi'k and
various dairy products. This is an
important experiment which is yield-
ing rich gdividends,

Look at ou1  educational field.
Under the present Government, to-
day almost every taluk in my State
has a college. We have about 138
vollegeg 1n thig small Siate; and we
hsve a school almost in every Pan-
chayat—a tremerdous achievement.

Largely becaus, of the joint efforts
of the Members of Parliament belong-
ing to the parties in the Ministry, we
hzve persuadzd the Central Govern-
ment to launch a new health scheme,
Now the State has a health centre for
each panchayat, providing medical
as.astance to the rural population deep
down jn the rurul areas

Another major achievement has been
the wide network of roads, with buses
playm to remote villages It looks as
if the whole of Kerala itself 1s a big
aity  You cannot see an inch of land
which 15 unutithsed Thus transport
and road development jargely uynder-
taken by the people’s own initiative
and that of {he State Transport Cor-
poration has been given a big impetus
bv the Government

A my htende s ated es*lier, he-
cause of the negutive and disruptive
attitudes and it¢  hostility towards
much-needed polilical stabi'ity, the
Muarxist Partv ha< dug its own grave
in Kerala Look al the pathetic fall
of this so-called revolutionarv partv!
As has been pointed out. they are in
achive collabrafion with the RSS. In
Kerala we seldom had communal
riote But in 1971 there was a com-
munal riot in Te¢'licherry and Justice
Vvthyathil Commission vointeq out
ihat one of the basic reasons tor the
rtols was the activitieg of the Marxist
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Party the Jana Sengh and RSS. The
implications of this observation are
unfolding themselves at the national
level now. Shrimati Subhadra Joshi,
who is very much involved in fight-
ing the RSS, has highlighted this and
brought out this fact. Another party
with which the Marxist Party is in
collusion is the Kerala Congress.
They have been proclaiming from the
house-topg that this is a reactionary
and communa! party, but this party
seems to be their best friend today!
Had not the Kerala Congress aligned
with the Marxist Party, the Marxists
would never have hoped to get even
a few seats. But even in this back-
ground, we are position that if tn
election were to be held this month or
last month, the United Front would
have come ou! successful, because the
common man looks to the perform-
ance and the performance of the Unit-
ed Front Ministry, as I have pointed
out, has been excellent and the For-
gotter Man is wide awake to this
The Biblical suying is: “Foxes have
holdes: and birds of air nests.
Bui, the son of man has nowhere
to lay his heaa'. But in Kerala, al-
most everyone has begun to get a
place to lay his head on. Land-
lordism is almost wiped out., The
Government has been able to provide
homesteads to lakhs of people under
progressive agrorian reforms.

We have also launched a big scheme
under which ten thousand medium
sized industries are going to be start-
ed in Kerala. This is a well advertis-
ed schemg and very soon, in every vil.
lage there will be a medium-sized
industry. We have started three or
four farms on collective basis with
an agro-industrial base,

These are some of the achievements
of our State. I have catalogued many
achjevements of our Government and
people during the last five years. But
we know our limitations as well. In

— - - —
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Maharashtra particularly in the city
of Bombay with its composite culture,
we are not welcome. Even in the
negighbouring Tamil Nadu, with close
cultural affinity, we are unwanted.
The Malayalis have got problems. The
political awareness and the high level
of education of the Malayalis have
brought in their wake problems too.
If our people are not welcome out-
side, how are they to live? To live
then we want economic development,
and political stability is its basic pre-
requisite. With so6 much of population
in Kerala, a nearly about 200 lakh—2
crores—and with high density we have
to live.

MR. CHAIRMAN: Why don't you
propagate family planning?

DR. HENRY AUSTIN: We have
done and are doing very well in the
fleld. With these words, I we'come
the Bill for extending the life of the
Kerala Assembly. I am sure, the peo-
ple will welcome this Bill.

*SHRI C. Hb MOHAMED KOYA
(Manjer1): Mr. Chairman, so far as
my State Kerala 18 concerned, which is
a land of enlightened people, nothing
would be practicable except passing
this Bill which has been brought be-
fore the House. One other possible
alternative is to conduct elections
during the present emergency itself,
Then there iz no meaning in an emer-
gency. Yet another alternative is to
impose President’'s rule. At a time
when the progressive economic pro.
grammes of the Prime Minister have
to be implemented, and when the Kera-
la Government has gone far ahead on
the golden path of progress, it would
be extremely foolish on our part to
hand over the reign of administration
to the hureaucracy, The present ex-
tent:on should not be viewed as a
bonus to 8 Government which has
rompleted its full term of five years for
the first time in the historv of Kerala.
This State is facing innumerable prob

+The original speech was deliveredin Malayalam.
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lemas. The President’s rule cannot
solve the problems of Keralu which is
known as a problem State. o far as
the democratic parties in Xerala are
concerned we were prepared to face an
electign. But, the ., emergency has
come. 1 hope this extension will bhe
only for six months and the verdict of
the people through ballot will be given
soon. 1 am really sorry tnat when a
serious discussion 1s taking place in
this House on the future of Kerala,
members belonging to the Marxist
party are not present here. Nobody
should think that this extention 1s an
unprecedented one. Similer exten-
tion was given t9 Orissa Assembly in
1966. A State of emergency was pre-
valling at that time too The causes
for extention of Orissa Assembly are
very much in existence today. There.
fore, 't won't be fair to say that the
Government has done it to save their
face. President’s rule would not have
been able to solve the hurning prob.
lems of Kerala. Sir, how can the pro-
blems of Kerala be solved by removing
a popular and most progressive Gov.
ernment and entrusting the adminis.
tration to three or four officers? The
Prime Minister has emphasised the
mmportance of agriculture in her econo.
mic programme, It has also been said
in that programme that generation of
electricity should be increased. Who
wil]l do it Sir? Id 1t the officers
who are going to do that? The Kerala
Government has sent a scheme for the
advancement of agriculture to the
Centre. Sir, we have suffered enough
due to the unhelpful attitude of the
Centre. Bahadurshah had once said
that ‘Delk; ig far away’. It is very
very true so far we are concerned, We
guite often feel that Delhi is far far
away from us than where it physically
is 8o for as its response to our problems
is concerned. We have got electricity.
But we do not have mines, as other re-
sources. But, Sir, we have got many
rivers which can be harnessed and
electricity can be generated. If the
Centre gives enough financial aid to
eomplete major projects like ldikky,
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Kuttiadi, Kallada, not only that we can
betome self-sufficient, but dlro, we can
supply enough power t¢ neighbeuring
States like Tamilnadu and Mysore
when we are fating coal shortage
throughout the country, all the trains
in South Indsa can be 1un with electric
power. If only the Centre condescent
to give a little more aid Kerala can
become self-sufficient 1n eiectricity,
Sir, the people of Kerala, who are
earning a major ghare of the foreign
exchange for the couniry are hiving on
a meagre ration of three ounces. Evenr
the cat; and dogs require more food
than a2 man in Kerala is gelting. We
are the people who eain valuable
forcign exchange for  the country.
Kerala 1s producing tea, rubber, cada.
mum, cofleec and  such other foreign
exchange earning commodilies We are
filing the coflery of the Centiral Gov.
ernment  But unfortunately, the Cen.
tral Government is not paymng ade-
quate attention to the food require-
ments of the State even during these
lean months. If thic 1s the situation
even when there 1s a popular Gowvern.
nient 10 power then what would be our
fate exceot starvation 1f President’s
rule were to come. In my vew the
eatention of the term of the Govern-
ment headed by a very popular and
large hearted (hief Minister like Shri
Achvta Menon will do onlv good to the
people of Kerala. Even when there is
a popular Government. many applica-
tions for licences are pending in the
Idustry Ministry in Delhi, Even in
emergency, it is a distressing fact that
the Prime Minister could not comple.
tely cut off red tave. How many ap-
plications for seiting up industries
such ag television etc, are pending in
the WMinistry? The files are not
moving at all. Applications for licen.
ces for setting up industries for
manufacturing televisions, polyster

fibre, computers, telepriniers, measur-
ing instrumentg etc, etc. are pending
for a long time. Even when there is
a popular Government in power in
Kerala if files are not moving ther
what will be the fate of these applica-
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tions under President’s rule? That is
why we are supporting it. But we do
not labour under the illusion that
withun these coming six months all our
proplems are going to be solved with
Aladin’s magic lamp. ‘fherefore, 1
humbly request that the Central Gov.
ernmeal should help us in providing
employment to the vast number of
eaurated unemployed people in  my
State, Justice snould be done to them
So far as poupulation 1s concerned, we
are not commutting any eony greater sin
than other Stales, OQOur birth rate is
less when compared to other States,
hut our death rate 1s also less. Do you
want to ray that our death rate should
also be rmised? We have far out done
other States in the matter of family
planning. We are an enlighiened peo-
ple, our women are highly educaled.
The) have a basic gense of cleanliness.
They uale educaied. These 1s aware-
ness i them., Noboly should nurture
the iHusion that we are living in opu-
lence and plenty and therefore our
hirth rate 1s increasing. That is not
the lact

But what 15 the condition jn the rest
of the countiy. 8Sir, every State is
Lehaving like an :udependent country.
Their Jdoors have heen closed to the
people coming from other States. The
Prime Mimster hes got a ‘Sadarshan
Chakra’ in her hand. It should be
used to create an awareness in the
minds of the people that all are belong-
ing to this countiry, and that people
can go anywhere in the country, and
earn a hving. Sir, you are aware that
our girls are nursing the sick people
in far away countries like Germany,
Italy etc. They are prepared to go
anywhere and work. Therefore, Sir,
we must get employment opportunities
and we are prepared 1o serve any
Staie or any country outside. The
problems of Kerala should be viewed
separately.

MR. CHAIRMAN: Your time is up.
You may concluded please.
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SHRI C, H. MOHAMED KOYA: Sir,.
1 am concluding. Finally, I would say
one word about the Marxisy lParty,
They have no faith in democracy, They
have iformed an alliance with the Jan-
sangh. “When they threw chappals 1n
the Assembly I was reminded of Mac's
words “power comes through the bar-
tel of a gun’ Shri Namburnpzd has
amended it slightly ke this, “revolu-
iton comes through the chappals”.
They cannot do anything. The demo.
cratic forces are strong in Kerala. Sir,
we are the Kuchelas of Kerala coming
hefore the Lord Krishna at the Centre.
We bog of the Lord to g:ve us food,
employment with the hope that by the
ime we reach Kerala, the Lord wil
show.or belessings on us and our wishes
will be granted. I suppourt this Bill
wholcheartedly.

*SHRTI RAMACHANDRAN KADAN-
NAPPALLI (Kasarugod): We whole
heartedly welcome this Bill to extend
the term of the Kerala Assembly for six
months. The entire people of Kelara
have already supported this measure.
My friends who preceded me have
placed before the House the long cata
logue of the achievements of the Ke.
rala Government which has supported
the emergency and is committed to im-
plement the 20-point economic pro.
gramme of our Prime Minister, Indira
Gandhi, Therefore, I do not want to
repeat it. The very fact that the Ke-
rala Government has completed its
full term of flve years 1s in itself a
big achievement. In a State. which hag
heen a centre of political experiments
and where major political eventg of far
reaching consequences have taken place
a democratic Government could com.
plete its term of five years for the first
time in its history, We consider it as
a big achievement so far as our demo.
cratic set up is concerned. The people
of Kerala want that the pretent United
Front ang the Government should come
to power again. The people are ready
{o elect the present Government to
power if elections are held. The Cen.
tra] Government has acknowledged

#The original speech was delivered jm Malayalam.
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the wishes and aspiration of the people
.of the Kerala constitutionally by ex-
tending the term of the Assembly since
holding elections is an impractical step
during an emergency. Some political
parties have described the emergency
and the subsequent steps faken by
the Government as anti-democratic. I
would like to ask them whether the
activities of Opposition parties parti.
¢cularly the Marxisi Party in Kerala and
especially in the districts of Cannanore
etc. are democratic in character. The
Marxists are not present in the House
today. Therefore I do not want to go
into any details. Sir, it is an indispu
table fact that the present Govern.
ment could find solution to the mani
fold prohlems of Ke:ala. That 1s the
reason why the Opoosition political
parties, particularly the Marxist party
have organised campsdigns to defeat the
policies and progrimmes of the Gov.
<ernmeni. All those agitations organis
ed by them to subvert the Government,
create chaos and anarchv in the State
and to make public life difficult have
failed  miserably. They made open
«<all 10 the State Government emplo-
vess and the workers in launch sub
versive agitations. But the Govern
ment could effectively meet their chal
lengeg with the active coonperation of
the people. It was the unreserved
support of the people which enabled the
Government to defeat their nefarious
designs. The present Government
<could secure the whole hearted support
of the people of mv State. I do not
want {o go into the details about the
great achievement of this Government
in the fleld of education, public heallh,
law and order, land reforms and all
other ureas connected with the daily
life of the people. Although political
observers have always called Kerala a
problem State, I can gay it with a sense
of pride that the chronic political in
stability has been put an end to in
Kerala. One of the major achieve.
ments of the present Government as 1
pee it, is that it could use the United
front set up for the welfare of the
people and develop it as a model for
other people to emulate. The Govern-

_ (Extensign of Duyaﬂo?} Bill

ment as well: ap ¢he political parties
comprising the United front have an
obligation to fulfit all the promises
given to the people. Now that the
term has been exténded I request the
Central Government that they should
be a little more responsive to the prob.
lems of Kerala when vigorous steps are
being taken by that Government un.
der the ernergency against the anti.
social elerrents, right reactionaries
and left adventurists. The people of
Kerala have fully aporoved of the
steps taken by the Government agalnst
the smugglers, the hoarders, black
marketeer,, and other anti-social ele.
ments. Af the same time, 1 would like
to bring it to the notice of the Govern-
ment that there are many burning pro-
blems in Kerala which require urgent
solution. My friends have dealt with
them. The Prime Minister in her
economic programme has stated that s
high power Board will be set.up for
the development of handloom industry.
Sir. I would like to make one submis-
sion in this rezard. The Crape, which
earns valuable foreign exchange, is
manufactured 1n the district of Can.
nannore which 1s represented i1n this
House by Shri Chandrappan ang me
This area 1s the main centre ot the
manufacture of thig cloth. Today, Sir,
this cloth 1s facing depression in the
international market, Crape i§ being
manufactured only in the hadloom sec-
tor now. But unless the Central Gov
ernment issucs definite instructions to
the States that Crape should be manu-
factured only in the handloom gector
other States such as Tamilnadu, My-
sore etc. will come in a big way with
the powerlooms and the handloom can
not compete with powerlooms. This
problem was brought{ {o the notice of
the hon. Prime Minister and the Com.
merce Minister. I hope that a favour-
able decision will be taken in this re.
gard. Cannanore is the major centre
of handloom industrv, 1 would like tv
point out that the handloom industry
plays a significant role in the economic
well being of my State.

1 have {o say a word about indusiria.
lisation of Kerala, A Government sur-
vey has revealed that there is a vast

¢
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deposit of iron ore of high gquality in
Similarly the huge
«epssit of Boxit in Nileshwar in Con-
nanore should also be exploited
fully. When the demands for aluminl.
um is all the more greater taday, this

deposit should be exploited for indus-

trial purpozes. Similarly the proposed
will highway should be compieted as
soon as possible since it is essential for
industrialisation of the State. The
Kerala Government is making an ex-
periment in the field of shipping indus-
try. They have decided 1o set-up a
shipping - Cornoration of their
own  and carry on shipping trade.
This will do immense benefit to
our State, I request that the
Central Government shoulg give
necezsary financial aid to the State to
develop the minor ports in Kasaragod
Bilpur Azhikode etlc. Sir. one more
poinl. Sea erosion is a major problem
in Kerala. Everv vear, a part of our
land is eaten awav by the sea. This
should be viewed as a major threat to
the geographical existence of the State
and necessary steps should be taken
to prutect the land. Now. I am happy
to say that the nation-wide conspiracy
hatched out by the reactionaries has
failed miserably in Kerala, 1 support
once again extzned my support to this
Bill which seeks {o extend the term of
the prozressive Government in Kerala
for six months.

ASHRI P. M. SAYEED (Laccadive
Minizar and  Amindivi Islands): Mr.
Chairman, the House is discuss'ng the
Bill which seeks to extend {he term of
the Kerala Assembly for six months.
I come from Lakshadween which is
historically and socially very much
linked with Kerala. Therefore, it is
quite natural that the political develop-
mernts taking nlace in Kerala do reflect
on the situation in Lakshadweep.
While participating in the debate Dr.
Henry Austin said. that the Western
part of Keralu is surrounded by the
Arabjan Sea and that Kerala is the
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limit of the land in the West. Then 1

reminded him politely that there 1s
Lakshadweep in Arabian Sea and that
I hail from that area. Sir, I have al-
reaay said that the political situation
‘in Kerala casts its reflection on the
situation in Laxshadweep. After the
five-party United front came to power
in Kerala there has been a lot of
change visible in the attitude of the
people who have iniruded into the is-
lands, if I may use tnat word. This
has created a very great influence on
me politically, We have made a poli-
tical experiment in Kerala. The Unit-
ed front ¢f comprising of five different
political parfies have completed its
full term of five years and it has
earned a very high reputation from the
people. So it is my humble opinion
that this exitension should not be
called a bonus or a blessing or things
of that sort. Many hon. Member re-
ferred to the good things that this Gov-
ernment has done. 1 do not want to
go into details because enough has
been said aboui it. S8ir. I consider the
present extension as a great thing
because it is an evidence of the recog-
nition of the fact that the five-party
United front was 3 novel experiment 0
far-reaching significance in the Indian
policy. But my personal view is that
although this extension is inevitable
in the present situation. it should not
be taken as a precedent and followed
up in other States. Why do I say this?
There may be good Governments as
well as bad Governmenis. They may
also take clue from this and since the
climate is favourable under the emer.
gency. they may also seek the extension
of the Assembly. Therefore, my re-
quest to the Government is that no
body should be allowed to misuse this
power. I so nol want to make a long

1 would say that Kerala has
always been called a problem State.

speech,

The major problem is thai of price.
Every month we go before the Prime
Minister and ofher concerned Minis-
tries rnquestmp them to give us more

*The orlgmal speech was delwered in Malasalam
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Tice ¢ meet our domestic require-
ments. Theretore, the majur proplemg
of Kerala such as shortage of rice unu
unempioyment should be given urgent
atiepuon. 1 am personally ve.y much
doncerned about ite uuemployment
problem in Kerala. Sir, 50 per ceut ot
the jobh opportunities available in Lax-
shadweep go to the people coming from
Kerala. ‘lLnerefore, :n my view, you
will be doing a greatl service to Laks-
hadweep 1f you can create more em-
ployment oppoitunities in Kerala. 1
do not want to say anything moe, I
hope that this Bill wiil get support
irom all sections of the House.

THE MINISTER OF STATE IN
THE MINISTRY OF LAW, JUSTICE
AND COMPANY AFFAIRS (DR,
SAROJINI MAHISHI): Mr. Chair-
man, I was extremely happy that
many Members belonging to the
vagous Parties participated in the
debate on this Bill. They gave a
very vivid description of the regime
that was prevailing in Kerala five
years back, They expressed their
gratefulness to the present Govern-
ment and appreciated the achieve-
ments and the performance of the
present Government. The  hon.
Members were very vocal in appre-
ciating the performance of the exist-
ing Government,

Kerala has got a very beautiful
landscape and is known for its
scenic beauty, for the palmgroves
and coconut trees, the sea beach
stretching over a long distance, the
glittering fish and, ahove all, for
the very intelligent people of
Kerala. .. (Interruptions).

MR. CHAIRMAN: They are also
very beautiful.

DR. SAROJINI MAHISHI: Kemla
hag a very high density of popula-
tion, no doubt, but the literacy per-
centage there is very high The
adaptability of the people of Kerala
is really appreciable, It has con-
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tributed towards nutional and emo-
tional integration of the country. In
different parts of the country, you
find the Kerala people engaged in
different vocations and, because of
their adaptability, they get them-
selves absorbed with the people of
other places in the country. OQut.
side India also they have gone and
taken up different vocations. That
only speaks of the spirit of adven-
ture they have got.

Kerala 15 a very beautiful part of
the country, with very wide, long-
stietching roads and a very beauti-
ful scenic beauty for which tourists
fiom different parts of the world go
over to Kerala, That i» why, the
first ptlot project in  t{ourism was
launched in Xerala, that is, in
Kovalam,

Kerala has got many umque
things also, of which, I can say, the
Tumba Rocket Launching Station is
one; it was started there because it
1s near the Equator and the atmos-
pheric pressure could be measured
at high altitudes. For this purpose
also, Kerala was chosen. There are
a number of other projects also.

Hon. Members have rightly ex-
pressed their gratitude to the State
Government and also to the Central
Government, There were only one
or two dissenting voices here and
there, That only shows that some
more attention should be given to
Kerala and some more work should
be done in Kerala. You will excuse
me if 1 give here a Sanskrit quota-
tion. It means. the coconut trees in
Kerala suck the water given at their
feet in the earlier stage and they
keep the water on the head only to
serve the people of Kerala better.
Even the coconut trees are grateful
there. How much more the people

of Kerala would be...

AN HON. MEMBER:
cite that in Sanskrit.

Please re-
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To O.A wiga :
9 yafg 7 Ngag TR
ferefa fafger sy rfedem aoroni

DR, RANEN SEN (Barasat).
'"That holds good for coconut trees,
whether they are grown in Kerala
-or in any other part.

DR. SAROJINI
last line is:

MAHISHI: The

7 & TRTe wraE T2 3R

Good people never forget any
good turn done to them, by whom-
sover it is done. Therefore, the
people of Kerala are repaying that
gratitude.

17 hrs,

MR. CHAIRMAN: Dr. Ranen Sen
says that it should apply to Bengal
.also.

DR, RANEM SEN: Also to Maha-
rashtra.

DR. SAROJINI
may be partial,
trees are not.

MAHISHI: He
but the coconut

Mr. Chandrappan gave a very
‘vivid picture of the political instabi-
lity that was prevailing there five
years ago. He gave really a very
graphic description as to how the
political parties tried to get the mem-
bers defect also how the political insta
bility prevailed there and as a result
of which how the State has suifered
in economic development. The State
‘has suffered much in economic de-
velopment and now that is being
<ompensated by the performance of
the present Minigtry which the mem-
bers have also appreciated,
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Now, as Dr, Austin remarked,
there has been a green revolution in
Kerala. A numbhsr n* 2gro-indus-
trial activities have been taken up.
The whole of Kerala is humming up
with indusiria]l activity as also agro-
economic  activity = Socio-economic
changes are fast taking place, All
the members have appreciated but
they want more and more indus-
tries and more and more attention
towards these particular things is
to be paid.

Now, unless the period of the life
of the present Kerala legislature is
extended, it is to expire op the 2l1st
October 1975. Buil, dumrng the pro-
clamation of emergency under Arti-
cle 352, the Parliament by legisla-
tion can extend its life and is em-

powered to extend the life under
this very Articlee Because the
whole machinery has to be geared

towards economic development dur-
ing the period of emergency and =
number of socio-economic activities
also have to be undertaken, it is
very difficult to conduct elections
also. Hence we have come before
the House for extending by six
months the life of the Kerala
legislature....

SHRI D. N. TIWARY: What
about the life of the Parliament?

DR, SAROJINI MAHISHI: I have
nothing further to wdd. I appreciate
the keen interest taken by the mem-
bers in this debate. During the
course of the debate they have
brought forth how much socio-eco-
nomic activity is being carried on in
the State and how the position of
electricity supply will be improved
in course of time and that in course
of time they will be able to supply
to the neighbouring States also.
This really has given enough oppor-
tunity to the Members to discuss
many more things and I am happy
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1Dy, Samjini‘ Mahishi]
ond 1 request the House to accept
Bill unanimously.
MR. CHAIRMAN: Now, the ques-
tion is: .

“That the Bill to provide for
the extension of the duration of
the present Legisiative Assembly
of the State of Kerala, as passed
by Rajya Sabha, be taken into
consideration,”

The wmotion was adopted.

MR. CHAIRMAN: Now, there
are no amendments, I will put the
clauses to the vote.

Now, the question is:

“That clause 2 stand part of the
BilL."

The motion was adopted.
Clause 2 was added to the Buill
MR. CHAIRMAN: Now, the ques-

tion 1s:

¥

“That clause 1, Enacting For-
mula and the Title stand part of
the Bill”

The motion was adopted,

Clause 1, the Enacting Formula and
the Title were added to the Bill.

DR. SAROJINI MAHISHI: I beg
to move:

“That the Bill be passed.”

MR. CHAIRMAN: The question

is:
“That the Bill be passed.”
The motion was adopted.
1705 hrs

STATUTORY RESOLUTION RE:
CONSTITUTION OF A COMMITTEE
ON' OFFICIAL LANGUAGE

MR. CHAIRMAN: We shall now
take up the Statutory Resolution
regarding Committee on Official
Language.

Cominittee on Official  JULY 29, 1975
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THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS, DEPARTMENT OF PER-
SONNEL AND ADMINISTRATIVE
REFORMS AND DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
OM MEHTA): I beg to move the
following Resolution,—

“Whereas under sub-section (1)
of section 4 of the Official Languages
Act, 1963, after the expiration of
ten years from the date on which
section 3 comes into force, thcre
shall be constituted a Committee on
Official Language, on a resolution
to that effect being moved in either
House of Parliament with the pre-
vioug sanction of the President and
passed by both Houses; and where-
as section 3 of the aforesaid Act has
come into force on 26th January,
1965 and the previous sanction of
the President has been obtained for
moving the resolution;

This House resolves that a Committee
on Official Language thall be con-
stituted.”

TaTafiy oY, Y AF A WIT FwE
A7 AT FrAAT Y IF T @G,
ur § 3AY W gT HT JATALH &
AXAFT RIZ | 1963 F 7TH-WINT 37
faq1 oA fear 74T 47, 39 & A IAR!
26 1Y, 1965 & 1q Frar mar 4
IT ET G 4, HG-HIA | ¥ ToNA
gz wzT Mar 97 fF 10 T & AT OF
qrfeara=t et 7 w57 fxar armar
faa 20 v #TF AWT X GTT10 AT
¥ §q7 ¥ 2t ) sEfee & e
WFgaw w30 H T !

auTify o, wrowy wrAw g f
fret: dww ¥ ot wo qza § § gAL wtey-
o B o QT 9T 1 7 QT a% TF AT
AT 9T @ | WX WX 39 1 A
FT AT € T Ay A WA TF W
v A g3 A I W § T



